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Centrat Admhistrative Tribunal
Prlnclpal Bench. ilew Delhi.

oA-1980/2003
MA-l813/2003

New Delhl this the 14s day of September, 2006.

Hon'ble Mr- Justlce B. Panlgrahl, Chalrman
llon'ble Mrc. Chltra Chopra, Member(A)

Sh. Knshan Kumar Maruah,
S/o Sh. Pyare Lal iTeacher C),
R/o F-75, Jeevan Park,
Pankha Road,
New Delhi-59. Applicartt

(through Sh. U. Slrivastava, Aclvocatel

Versus

National Capitat I'erritory of tlelht thrrrugh

1. 'lhe Chref $ecretary,
Guvl. of NCl'Delhl,
5, Sham Nath Marg,
New Delhi.

2. 'I'he Director of Education,
Old Sectt. Dte. Of Educatlun,
Delhi.

3. 'l'he Deputy Director o{ Educatton{Admn-},
O/o the Dy. Director of Edtication (Atllnn.i,
Dte. Of Educatiott. Old Sectt., Delhi

4 Sh Jar $ingh, PrinciPal (Retrsd)

lr. $h. Ram Lal tralhotra, Vtce Pnnctpat

6 $h. Naveen chancler (ihldyal, vicr; Principal Res;:onr.lents

lFlesponr.tents No. 3,4,5 f. tj are throtlsh Respondent No-3.

(through Ms. .9imran, proxy for Mrs. Avnrsh Ahlawat, Advocate)
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Order {Orat!

Hon'ble Mr. Justlce B. Panigrahl, Chairman

$hri U. Srvastava. learned counsel has submtted that the applicant

has remained out of touch from him for about 't % years. Therel'ore, he does

not want to pursue this case any longer. Sjrnce none has appeared for the

applicant, it is dismissed for default
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{Chitra Chopra;
Momber(A)
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(B- Panigmhi!
Clralrman
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